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IN THE CEITTFAL ADMINIETFATIVE TFIRULAL, JAIFUR BEICH, JAIFUER.
*

* *

Dake of Decisicn: 08.5.96,

Versus
Shri P.Pavindra and ansther «o. Rezpondents
CORAM: |
HOIT'ELE MF., QOPAL IFPISHIIA, VICE CHAIRMAN
HON'BLE MF., O.F. SHAFMA, MEMEEF (2)
For the Petiticonsy V... M. Shiv [umar

For the Pespondants eee Mr. T.P. Sharma

PER HOIT'BLE MP. GOPAL T'RPISHIA, VICE CHATFMAL

ORDER

Pztiticner, Fanhaiva Lal, has filed thiz Contompt Peiibion o/s 17

- of the Adminisztrative Trikunals Ack, 1985, stating therein that by not

-

implemznting the decizion in OA 767/92, dated 26,1009, the respondenitz have

[

committed contempi of courc.

for the petitioner and the

—

2. We have hzacd th: lzarned counae

learnz=d comazl for the respondents and have carefnlly gone thoough the

2. The direction was £o veconsider  the petitionsr's cass  for

1
promotion bo the poat of Junicor Poreman (wesof. 1.1.81). In compliance with
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the dirvection of th: Trikunal the pehibticoner was promobe?
in the acals FPs.2000-3200 wez.f. 1.1.8d on proforma basis. The petiticonsr's
t

pay wad accordingly vevised. The patiticoner has vetived

jay

arz of the view that the decizion of the Trikunal has been complied with

The Jdszlay in implemenicing  the d2cizion of the Tribunal is, however,
sericuzly  viewed and the action of the rvespondants in thiz behalf is

deprecated and such a dzlay should nok e repeated in fubove.  Let a copy of

this order be sent to vespondsnt 10,1 forr such action as may ke dzemsd
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4. Thiz Conktempkt Pebition i dismizaed, llotices issu

dischargsd.

Chcnpt

(0.7, saiﬁml) (GOFAL IFISHNA)

RIS TANAS oY

MEMBER (A) . VICE CHAIRMAN



